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Mr. Amitabh A.

ORDER

CA-729(PB)/2018

Mr. Vashisth, learned counsel for the RP on instructions has pointed
out that on account of certain discrepancies in the sub-rejoinder it could
not be filed and the sub-rejoinder shall be filed by 21.12.2018 with a copy

in advance to the counsel for the applicant. We make it clear that no
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further opportunity shall be granted and the arguments shall be heard on
this application on 09.01.2019.

CA-1247(PB)/2018

Learned counsel for the RP states that reply shall be filed within a
week. The needful shall be done within a week with a copy in advance to

the counsel for the applicant.

Rejoinder, if any, be filed within a week thereafter with a copy in

advance to the counsel opposite.
List for arguments on 09.01.2019.

CA-737(PB)/2018

Learned counsel for the applicant states that a copy of the reply
affidavit filed in CA No. 729(PB)/2018 has been furnished to him only

yesterday. He seeks and is granted a week’s time to file rejoinder.
List on 09.01.2019.

CA-1116(PB)/2018

Learned PCS for the applicant requests for ten days time to seek

instructions.
List on 09.01.2019.
CA-1355(PB)/2018

This is an application for withdrawal of CA-329(PB)/2018 filed on
behalf of Jaldi Overseas PTE Ltd., the application is supported by affidavit.

We accept the prayer, the application is disposed of and CA No.
329(PB)/2018 is dismissed as withdrawn.

CA-1355(PB)/2018 and 329(PB)/2018 are disposed of.
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CA-935(PB)/2018

Reply has already been filed.

List for arguments 09.01.2019.
CA-537(PB)/2018

Pleadings are complete.

List for arguments on 09.01.2019.
CA-1008, 1009 & 1011 (PB)/2018

Learned counsel for the applicant seeks and is granted one week time

file rejoinder with a copy in advance to the counsel for the non-applicant.
List for arguments on 09.01.2019. gd {,,/.
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